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COMMERCIAL TAXES DEPARTMENT 

 ---------- 

Notification No.  -14/2019 – State Tax(Rate) 

 

S.O. No- 82 Dated- 1st  November, 2019-- In exercise of the powers conferred by 
sub-section (1) of section 9  and  sub-section (5) of section 15 of the Jharkhand Goods and 
Services Tax Act, 2017 (12 of 2017), the Government of Jharkhand, on the 
recommendations of the Council, hereby makes the following further amendments in the 
notification of the Government of Jharkhand in the Commercial Taxes Department, 
No.1/2017-State Tax (Rate), dated the 29th  June, 2017, published in the Gazette of 
Jharkhand, Extraordinary, vide S.O. No. 31, dated the 29th June, 2017, namely:- 
In the said notification, -  

A. in Schedule I – 2.5%, - 
(i) S. No.  33A and the entries relating thereto shall be omitted; 

 
(ii)  against S. No.  164, in the entry in column (3), after item ii, the following item shall be inserted, 

namely: - 
        “iii. Marine Fuel 0.5% (FO)”; 

(iii)  against S. No. 224, for the entry in column (2), the entry “63 [other than 6305 32 00, 6305 33 00, 
6309], shall be substituted; 
 

(iv) after S. No.  234B and the entries relating thereto, the following S. No.  and entries shall be inserted, 
namely: - 
 
“234C 8509 Wet grinder consisting of stone as grinder”; 

 
(v) S. Nos. 235 to 242 and the entries related thereto, shall be omitted; 

 
B. in Schedule II - 6%, - 

 

No. 866 
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(i) after S. No. 80A and entries relating thereto, the following S. No. and entries shall be inserted namely: - 
“80AA 3923 

or 
6305    

Woven and non-woven bags and sacks of 
polyethylene or polypropylene strips or the like, 
whether or not laminated, of a kind used for 
packing of goods”; 

 
 

(ii)  S. No.  201A and the entries relating thereto shall be omitted; 
 

(iii)  after S. No.  205 and the entries relating thereto, the following S. Nos. and entries shall be inserted, 
namely: - 

 
“205A 8601 Rail locomotives powered from an external source of electricity 

or by electric accumulators 
205B 8602 Other rail locomotives; locomotive tenders; such as Diesel-

electric locomotives, Steam locomotives and tenders thereof 
205C 8603 Self-propelled railway or tramway coaches, vans and trucks, other 

than those of heading 8604 
205D 8604 Railway or tramway maintenance or service vehicles, whether or 

not self-propelled (for example, workshops, cranes, ballast 
tampers, track liners, testing coaches and track inspection 
vehicles) 

205E 8605 Railway or tramway passenger coaches, not self-propelled; 
luggage vans, post office coaches and other special purpose 
railway or tramway coaches, not self-propelled (excluding those 
of heading 8604) 

205F 8606 Railway or tramway goods vans and wagons, not self-propelled 
205G 8607 Parts of railway or tramway locomotives or rolling-stock; such as 

Bogies, bissel-bogies, axles and wheels, and parts thereof 
205H 8608 Railway or tramway track fixtures and fittings; mechanical 

(including electro-mechanical) signalling, safety or traffic control 
equipment for railways, tramways, roads, inland waterways, 
parking facilities, port installations or airfields; parts of the 
foregoing”; 

 
(iv) against S. No. 231B, in column (3), after the words “Slide fasteners”, the words “and parts thereof”, 

shall be inserted; 
 

C. in Schedule III - 9%, - 
(i). against S. No. 24A, in column (3), after the words “coconut water”, the words “and caffeinated 

beverages” shall be inserted; 
 

(ii).  against S. No. 108, in column (3), after the words “other closures, of plastics”, the brackets, words, 
letters and figures “(except the items covered in Sl. No. 80AA in Schedule II]), shall be inserted; 

 
(iii).  in S. No. 400, for the entry in column (3), the entry, “Following motor vehicles of length not 

exceeding 4000 mm, namely: - 
 

(a) Petrol, Liquefied petroleum gases (LPG) or compressed natural gas (CNG) driven vehicles 
of engine capacity not exceeding 1200cc; and  

(b) Diesel driven vehicles of engine capacity not exceeding 1500 cc  
 

for persons with orthopedic physical disability, subject to the condition that an officer not below 
the rank of Deputy Secretary to the Government of India in the Department of Heavy Industries 
certifies that the said goods shall be used by the persons with orthopedic physical disability in 
accordance with the guidelines issued by the said Department”, shall be substituted; 

(iv). S. No. 446 and the entries relating thereto shall be omitted; 
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D. in Schedule IV – 14%, - 
(i). after S. No. 12 and the entries relating thereto, the following S. No. and the entries shall be inserted, 

namely: - 
 

“12A. 22029990 Caffeinated Beverages”; 
 

E. in Schedule V – 1.5%, - 
(i). S. No. 3 and the entries relating thereto shall be omitted; 
(ii).  S. No. 4 and the entries relating thereto shall be omitted; 

 
F. in Schedule VI –0.125%, - 

(i) in S. No. 2, for the entry in column (3), the entry, “precious stones (other 
than diamonds) and semi-precious stones, whether or not worked or graded but 
not strung, mounted or set; ungraded precious stones (other than diamonds) and 
semi-precious stones, temporarily strung for convenience of transport”, shall be 
substituted; 
 
(ii) S. No. 2A and the entries relating thereto shall be omitted; 
 
(iii)  in S. No. 3, for the entry in column (3), the entry, “Synthetic or 
reconstructed precious or semiprecious stones, whether or not worked or 
graded but not strung, mounted or set; ungraded synthetic or reconstructed 
precious or semiprecious stones, temporarily strung for convenience of 
transport”, shall be substituted; 
 
(iv) S. No. 4 and the entries relating thereto, shall be omitted; 

 
2. This notification shall be deemed to be effective from 1st day of October, 2019. 
 
 

        
[File.No Va Kar / GST / 03/ 2019] 

By the order of the Governor of Jharkhand, 
 
 

Prashant Kumar, 
Secretary-cum-Commissioner. 

 
 
 

Note: - The principal notification No.1/2017-State Tax (Rate), dated the 29th June, 
2017 was published in the Gazette of Jharkhand, Extraordinary, vide S.O. No. 31, dated the 
29th June, 2017 and last amended by Notification No. 12/2019-State Tax (Rate) dated 4th 

October, 2019 published in the Gazette of Jharkhand, Extraordinary, vide S.O. No. 71, 
dated the 4th October, 2019. 

 
 
 

------------ 
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 वा�ण�य-कर 
वभाग 

------------- 

अ�धसचूना संo. 14/2019- रा� य कर (दर) 
 

एस. ओ. सं. 82 $दनांक 1 नव%बर, 2019-- झारख�ड माल और सेवाकर अ�ध�नयम, 2017 

(2017 का 12) क� धारा 9 क� उपधारा (1) और धारा 15 क� उपधारा (5) म" #द%त शि)तय* का 

#योग करते हुए झारख�ड सरकार, प0रषद क� 2सफा0रश* पर झारख�ड सरकार के वा4ण6य-कर 

7वभाग क� अ�धसूचना सं. 1/2017- रा6 य कर (दर) >दनांक 29 जून, 2017 िजसे एस. ओ.  

सं. 31, >दनांक 29 जून, 2017 के तहत झारख�ड के राजपB, असाधारण, म" #का2शत Cकया गया 

था, म" �नE न2ल4खत और आगे भी संशोधन करती है, यथाः- 

 

उ)त अ�धसूचना म",- 

 

क. अनुसूची I - 2.5% म",- 

 

(i) Mम सं. 33क तथा उससे संबं�धत #7विOटय* का लोप Cकया जाएगा; 

(ii) Mम सं. 164 के समT U तE भ (3) क� #7विOट म", मद ii, के बाद �नEन2ल4खत मद को 

अंतःUथा7पत Cकया जाएगा, यथाः- 

 

“iii मैरWन Xयूल 0.5% (एफओ)”; 

 

(iii) Mम सं. 224 के समT, U तE भ (3) क� #7विOट के U थान पर #7विOट “63 [6305 32 00, 

6305 35 00, 6309]” को #�तU था7पत Cकया जाएगा; 

 

(iv) Mम सं. 234ख और इसम" दW गयी #7विOटय* के बाद �नEन2ल4खत Mम सं. और #7विOटय* 

को अंतः Uथा7पत Cकया जायेगा, यथाः- 

 

“234ग 8509 वेट _ाइ` डर िजसम" प%थर लगा हो”; 

 

(v) Mम सं. 235 से 242 का, और उनसे संबं�धत #7विOटय* का लोप Cकया जाएगा; 

 

ख. अनुसूची II - 6% म",-  

(i) Mम सं. 80क और उससे संबं�धत #7विOटय* के पa चात �नE न2ल4खत Mम सं. और 

#7विOटय* को अंत:U था7पत Cकया जायेगा, यथाः- 

 

“80कक 3923 या 6305 पॉ2लइथीलWन या पॉ2ल#ोपाइलWन िUde स और इसी #कार 

के #दाथf से बने g यु�तत और अg यु�तत बैh स और सै) स, 

चाहे ये ले2मनेटेड ह* या नहWं, और िजनका #योग वU तुओं 

क� पैCकंग म" Cकया जाता हो”;  
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(ii) Mम सं. 201क  तथा उससे संबं�धत #7विOटय* का लोप Cकया जाएगा; 

(iii) Mम सं. 205 और इसम" दW गयी #7विOटय* के बाद �नEन2ल4खत Mम सं. और #7विOटय* 

को अंतःUथा7पत Cकया जायेगा, यथाः- 

 

“205क 8601 एक बाiय 7वjयुत kोत या 7वjयुत ए)यूमीलेटर से चलने वाले 

रेल लोकोमो>टgस 

205ख 8602 अ`य रेल लोकोमो>टgस; लोकोमो>टव प0रचारक; जैसे Cक डीजल- 

7वjयुत लोकोमो>टgस, भाप से चलने वाले लोकोमो>टgस और इसके 

प0रचारक 

205ग 8603 U वत:नो>दत रेलवे या dामवे कोचेस, वैन और dक, जो शीषl 8604 

से 2भ`न हो। 

205घ 8604 रेल या dाम अनुरTण या स7वlस यान, चाहे U वत:नो>दत हo या 

नहWं (उदाहरणाथl, कमlशाला Mेने, p लाU ट टoपसl, dैक 

लाइनर,परWTण कोच और पथ �नरWTणयान)  

205ङ 8605 रेलवे या dामवे याBी कोचेस जो Uवत:नो>दत न ह*; मालगाड़ी, 

डाकघर के कोचेस और अ`य 7वशेष #योजन के 2लए रेलवे या 

dामवे कोचेस, जो Cक Uवत:नो>दत न ह* (शीषl 8604 से 2भ` न) 

205च 8606 रेलवे या dामवे मालगाड़ी और वैगन, जो Uवत:नो>दत  न ह* 

205छ 8607 रेलवे या dामवे लोकोमो>टgस या रॉ2लगं-Uटॉक; जैसे Cक रेल tडpबे, 

uबसल-रेल tडpबे, ए)सvस और प>हये, और इनके पुजw  

205ज 8608 रेलवे या dामवे क� पट0रय* को Cफ)स और Cफट करने के 2लए; 

यांuBक 2सगनल (7वjयुत-यांuBक स>हत), रेलवे, dामवे, सड़क, 

इ`लoड वाटर वेज़, पाCकy ग सु7वधाओं, प%तन Uथापना या एयरफ�vड 

क� सुरTा या dCफक �नयंBण यंB; उपरो)त के पुजw”; 

 

(iv) Mम सं. 231ख के समT, कॉलम (3) म" “Uलाइड फाUटनlसl” शpद के बाद, “और इसके 

पुजw”, शpद* को अंतः Uथा7पत Cकया जाएगा; 

 

ग. अनुसूची III – 9% म",- 

 

(i) Mम सं. 24क के समT, कॉलम (3) म" शp द “ ना0रयल पानी”, के पa चात शpद “कैफ�नेटेड 

पेय”, #�तUथा7पत Cकए जाएंगे; 

 

(ii) Mम सं. 108 के समT, कॉलम (3) म" शp द “eलािUटक के ) लोजसl” के पa चात कोOठक, 

अTर और अंक “(अनुसूची (ii)  Mम सं| या 80कक के अंतगlत आने वाले मद* को छोड़कर])” 

को अंतःUथा7पत Cकया जाएगा; 

 

(iii) Mम सं. 400 के समT, कॉलम (3) क� #7विOट म", 

“�नEन2ल4खत मोटर वाहन िजनक� लEबाई 4000एमएम, से अ�धक न हो, यथाः-” 
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(क) पेdोल, 2ल)यूफाइड पेdो2लयम गoसे (एलपीजी) या कE#ेUड नेचुरल गैस (सीएनजी) से 

चलने वाले वाहन िजनक� इंजन Tमता 1200सीसी से अ�धक न हो; और 

(ख) डीजल से चलने वाले वाहन िजनक� इंजन Tमता 1500 सीसी से अ�धक न हो 

>दg यांग gयि)तय* के 2लए, बशतw Cक:  

 

भारत सरकार के भारW औjयो�गक 7वभाग के उप स�चव रoक से अ`यून कोई अ�धकारW से 

यह #मा4णत करवाना होगा Cक उ)त माल का #योग >दg यांग g यि)तय* वाले gयि)त 

jवारा Cकया जाएगा; और जैसा Cक उ) त 7वभाग jवारा जारW >दशा�नदwश के अनुसार 

Cकया जाएगा", को #�तU था7पत Cकया जाएगा; 

 

(iv) Mम सं. 446, तथा उससे संबं�धत #7विOटय* का लोप Cकया जाएगा; 

 

घ. अनुसूची IV – 14% म",- 

 

(i) Mम सं. 12, और इसम" दW गयी #7विOटय* के बाद �नEन2ल4खत Mम सं. और #7विOटय* को 

अंतःUथा7पत Cकया जायेगा, यथाः- 

 

“12क 2202 99 90 कैफ�नेटेड पेय पदाथl”; 

 

ङ अनुसूची V– 1.5% म",- 

 

(i) Mम सं. 3, तथा उससे संबं�धत #7विOटय* का लोप Cकया जाएगा;  

(ii) Mम सं. 4, तथा उससे संबं�धत #7विOटय* का लोप Cकया जाएगा; 

 

च. अनुसूची VI– 0.125 म" %,- 

 

(i) Mम सं. 2 म", कॉलम (3) क� #7विOट के U थान पर, #7विOट “बहुमूv य र% न (हWरे से 

2भ` न) और उप र% न चाहे ये क2मlत Cकए गए ह* या नहWं या �े4णत ह* या नहWं लेCकन 

इनको 7परोया, आ�ढ़ या जड़ा न गया हो; अ` य �े4णत बहुमूv य र% न (हWरे से 2भ` न) और 

उप र% न जो प0रवहन क� सु7वधा के 2लए अU थायी �प से गूंथे गए हो” को #�तUथा7पत 

Cकया जाएगा; 

 

(ii) Mम सं. 2क और उससे संबं�धत #7विOटय* का लोप Cकया जाएगा; 

 

(iii) Mम सं. 3 म", कॉलम (3) क� #7विOट के U थान पर, #7विOट, “संिaलO ट या पुनसं�न2मlत 

र% न या उप र% न चाहे क2मlत या �ेणीकृत हo या नहWं, Cकंतु जो गूंथे, आ�ढ़ या जड़े नहWं हo; 

अ�ेणीकृत, संिaलO ट या पुन: सं�न2मlत र% न जो प0रवहन क� सु7वधा के 2लए अU थायी �प 

से गूंथे गए हo, को #�तU था7पत Cकया जाएगा; 

(iv) Mम सं. 4 और उससे संबं�धत #7विOटय* को लोप Cकया जाएगा; 
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2. यह अ�धसचूना 1 अ)टूबर, 2019 से लाग ूमानी जाएगी। 

 

[सं.सं .वा0कर/जी0एस0टW0/03/2019] 

झारखंड रा6यपाल के आदेश से, 

(शांत कुमार, 

स�चव-सह-आयु)त 

 

नोटः #धान अ�धसचूना स.ं1/2017- रा6 य कर (दर) >दनांक 29 जून, 2017 को एस. ओ. स.ं 31, >दनांक  

29 जून, 2017 के तहत झारख�ड के राजपB, असाधारण म" #का2शत Cकया गया था और इसम" अ�ंतम बार अ�धसचूना 

स.ं 12/2019- रा6 य कर (दर), >दनांक 4 अ)टूबर, 2019, एस. ओ. स ं.71, >दनांक 4 अ)टूबर, 2019 को झारख�ड 

के राजपB, असाधारण म" #का2शत Cकया गया था, के jवारा सशंोधन Cकया गया है । 
 
 
 
 
 

 

------------ 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Printed & Published by the Superintendent of Jharkhand Government Press, Doranda, Ranchi. 

Jharkhand Gazette (Extraordinary) 866-- 50. 
 


